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initial public offer, SEBI has introduced requirements of a track record of 

distributable profits for at least three years out of the immediately preceding 

five years and a pre-issue net worth of Rs one crore in three out of the 

preceding five years with the minimum net worth to be met during the 

immediately preceding two years. If a company does not satisfy the 

requirement as stated above, it can make a public issue through appraisal 

route and the appraising agency has to participate to the extent of a minimum 

of 10% of the project cost by way of loan or equity. 

Raising of Funds by SBI Through Shares 

*332. SHRI GURUDAS DAS GUPTA:                 

SHRI J. CHITHARANJAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether it is a fact that the State Bank of India (SBI) propose to 

raise Rs. 3000 to 4000 crores through fresh offer of shares by July-August, 

2000 with a view to bring down Government’s holding in the Bank to 

around 40 per cent; and 

(b) if so, the details thereof and Government’s reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE 

(SHRI BALA SAHEB VIKHE PATIL): (a) Government of India does not 

hold equity in State Bank of India (SBI). The Reserve Bank of India (RBI) 

holds 59.73 per cent of the equity in SBI. Under the existing statutory 

provisions, RBI share holding in SBI cannot go below 55 per cent. It has 

been reported by SBI that there is no specific proposal presently under 

consideration of SBI for increasing the capital of the bank. 

(b) Does not arise. 

Financial crisis in Hindustan Shipyard Ltd. 

*333. SHRI SOLIPETA RAMACHANDRA REDDY: Will the 
Minister of SURFACE TRANSPORT be pleased to state: 

(a) whether the State Government of Andhra Pradesh has requested for 

shipbuilding orders for Hindustan Shipyard Ltd. And also for releasing Rs. 

30 crores per annum for the next three years to 
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